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Railway Board Circular, an employee who is permitted to officiate beyond 
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reverted if failed to civalify selection test. 
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promoted to Class Ii1 posts on a regular basis only after holding 
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lit) of the Railway Establishment Manual nrovides that fi,r 
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promotion to higher posts in Class iii the candidates should 
in the 	test. Therefore, 	in quaii 	prescribed 	 we arc 	complete 

areement with the decision of the Full Bench in Jetha NancPs 
case that a pass in the selection test is mandatory before a Class 
TT L.- 	41L. 

Y1)Li.0 	) a 	a 
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in the iudment in LEha Nand s case 	I heteloic we hold that the 
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Rules 	196 	and that he can be reverted if such reversion is 
warranted 1-or administrative reasons, such as for appointment of 
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in higher post on temporary basis need not alwas be allowed at least 3 or more 
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be reverted and that he can be reverte if such reversion is warranted for 
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In the present ease a panel has been prepared of persons who are eligible to be 
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nave no UOUOL inc responuelims snail, make an appropriate uecision eepuhg in 
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accordingly, dismiss iflC same. No costs. 
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